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Order with Sign;iture 

cjoUrticd L-O 25-3-1995. 

Ottice not,,  as ti 
action (if anY) 
taken on order 

I-bard 'hrj i.Behera, learned 

counsel for the petitioners and hri u.4. 
Mohapatra, lecLrned ddlTStanding Counsel 

(Central) for respondents. 

The main grievance of the petitione s 

in this application is that they were no 

supplied with sumner liveries and 	LZ 

as per their entitlerrents. 'fter this 

application was filed, the supply of the 

said items is seen to have been mad,e by 
fl 

the respondents as per einexure-1, which 

contains the Ucquittance of the concernec 

officials. Since this is conidered to L 

ade quate re lie C  there is nothing furt he 

to be adjudicated in this case. However, 

Shri Behera, learned counsel for the 

titioners, submits that he has not 
0- 

received cooy of the counter which was 

filed more than two years back. F}s, 

therefore, no instructions from his 

client. Irse it is found that his 

clients have not yet been supJied with 

the item of uniforms, they are given the 

liberty to agitate their grievance again. 

Thus the applicztion iS disposed 

of. No c Os t s. 
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